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In ‘Fhe Central Admlmstratlve Tribunal
R L. GUWAHATI BENCH : GUWAHATI

ORDER SHEET

" APPLICATION NO. 50 of 2002

OF 199
pplicant(s) Surendra Nath Neog
cspondent(s)  U,0.T & Ors. . |
Al ﬂ ‘ - MQ- P, Bh@%il%v ' | ‘-

éﬁi‘méate for Applicant(s) Smti B.Devi, Mr.D.s5.Neog, MSNaded

, oY .Adwacate for Respondent(s) Ra’iiwayvt:cninsel. Co ML
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) | - E\%t%s of the chést’ry-é'fs ~ Date Order of the Trﬁbunaﬁ
* ) h'] - . -__‘r-—-'q' . "
;Th_gs I} 7 T 18@_2902 Heard Mr.A.oodhattacharjee learned
C;‘"JE‘ f '
)‘,Vidc‘h’ . ,6 0/77}‘63 Sre.counsel alongwith Mr.P.Bhowmick
L
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the applicant and also Mr.S.Sengupta
learned Railway counsel for the Respondent
| Issué notice on the Respondents

to WA show cause as to why the appiica-
tion shall not be admitted.

' Issue notice on the respondents to
show cause as to why the order of trans-
| fer and posting of the applicant from
COM /Maligaon, N.F,
of SroDQM,Lumdingishall not be suspen-
ded,

Railway to the office

In the meantime, ‘the operation of
the order No.E/254/76/Pt . VII(T) gated
2861.200Q shall remain suspended, so far
the applicant is concerned.

contd/
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Oehs 50 OF 2002 A
Notes of the Registry . Date | Order of the Tribunal
18,2,02

The applicant shall take necessary
.steps for service of notice on the
respondents No.5. Mr.S.Sengupta learned
|counsel accepts notice on behalf of |
respondents No.1 to 4 List on 13/3/02,

et [~
; Mmbe:(/\a\k’\t’”u ' Vi:::é;ai’}m‘En

. im
ol 1ol 12)3(02, @,,WMC@_ 13.3,02 After hearing the learned counsel
d=d mhMH% Couz for the parties the application is

ReoacasouBoN: 1. . . |accepted. The respondents may file
' written statement within 2 wee)@'.. List

on 12.4.02 for ordems. In the meant ine

.~ .+ the interim order dated 18.2.2002 shall
 jcontinuee.
N woritem grodcment | j
VBl
Member
1m , . w L
N~ e \ “‘,12.4.02 nr.g.Sengupm learnect counsel

& for the ReSponden&s prays fo gﬁ&gﬁ:n
ment for filing of written statements
ﬁmz ) ' Prayer is allowed. List on 10¢5. 02

|for orders. The ‘interim order dat;eQr
18.2.02 shall com;inue.
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~ , - 11045402} Hr.s.sama, laxEned counsel requests
"“Zy ¢k . ‘on , behal £ of Hr.J.L.Sarkar, learned
: 9 '9'52-'—4' . . _counsel for the respondents for further
S S SR {time for filing of written statementd.
: - Prayer accepted. List the case for
\N@ wm Fran Q»M&W S otder.on 12.6.2002.1 e
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Sudgment delivered in open Conrﬁ&
Kept in separate sheets, Application is
! disposed ofs NO costss
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|: : O:a. /KRB -No. .50 of 2002.. . x&
i ]
Col
.
i
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. Ki .L)ACL‘.L: OF UI—I(.;I IOL\]O ologo.?o‘ozcooz ° . o 00 i

.Shri Surendra Nath Neog.. .. .. .. .. .. .._ . . . _ __ APPLICANT(g)

. .. _Mr.P.Bhowmik,Ms,D,S.Ne €09 &.B; Devi._ _ ADVOCAT: FOR TH: APPLICANT (S
. ‘
Lo |
o “VERSUS.

- i l .Jnion of India & Qthers._ .. _ _ _ _ _ _ _ _  RuSPONULNT(S)

-
;o

b .SeSemgupta. . _ . . __ _AUVUCAT: FOX THE
s RESPONDENT (S)

P
» |

'_Lh.lt'.. ‘ﬁi(')N'BLL MR X. K. SHARMA, ADMINISTRATIVE MEMBER

THE HON'BLo
|:, 31 -

»

1Jg EWhether keporters of local papers may be allowed to sce
. lthe judgment - ?
|] { - )

2+ | To be referred to the Reporter or not ?

34 & Whether their Lordships wish to sce the fair copy of the
! judgment ? ‘

4% . whether the judgment is to be circulated to the other |
. | Benches .

P
g Judgment delivered by Hon'ble Administrative Member. | .
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CENTARAL ADMINISTRATIVE TRIBUNAL, GUWAHATT BENCH.

Original Application No.50 of 2002.

Date of Order : This the 19th Day of July, 2002.

- THE HON'BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER.

Shri Surendra Nath Neog

L/o Late Budu Ram Neog

Resident of Central Goganagar

Maligaon, Guwahati-11, Assam. . « . Applicant.

By Advocates Mr.P.Bhowmik, Ms.D.S.Neog & B.Devi.
- Versus -

1. The Union of India
Repesented by the General Manager
N.F.Railway, Maligaon
Guwahati-11.

2. The General Manager (Personnel)
N.F.Railway, Maligaon
Guwahati-11.

3. The Chief Passenger Transportation Manager
N.F.Railways, Maligaon
Guwahati-11.

4. The Deputy Chief Operating Manager/Coaching
N.F.Railway, Maligaon
Guwahati-11.

5. Sri Arnab Chakraborty
Traffic Inspector in the Office of
the Chief Operating Manager, Maligaon
Guwahati-11. . « « Respondents.

By S.Sengupta, Railway Counsel.

ORDER

K.K.SHARMA (ADMN.MEMBER):

By this application the applicant has’
challenged the order of transfer dated 28.1.2002
(Annexure - 1 to the 0.A.) transferring the applicant on

promotion from the post of T.I. in scale of #&.56500 -

¢ . 10500/- to T.I. in scale of #&.7450-11500/-.

FEENING

Contd./2
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1. The applicant joined as Trains Clerk on

1.6.1964 in the office of the Divisional Manager,
Tinsukia, N.F.Railway. On 29.1.1990 the applicant was

transferred as Traffic Inspector from Tinsukia Division

to Maligaon. By the aforementioned order dated 28.1.2002

the applicant has beenvtransfefred to Lumding Division
on promotion. It is stated that the applicént was
suffering from Neurological problem and 1is under
treatment at Guwahati Neurological Research Centre. It
is stated that similar facilities for treatment on

Neurological ailments is not available at Lumding.

2. The applicant submitted a representation

dated 1.2.2002 (Annexure - 3). The same has not yet been

.considered by the  respondent No.4. Hence this

application. It is stated that the applicant is unable
to go to Lumding and he is prepared to surrender his
promotion as Traffic Inspector in:the pay scale of

Bs.7450-11500/- on that ground. The applicant has

" challenged the transfer order on the ground that the

transfer is.malafide. The respondent No.5, who was also
promoted under the same order and is junior to the
applicant was posted at Maligaon by variating the post
from Alipurduar Division.

3. : Mr.P.Bhowmik, learned counsel appearing on

behalf of the applicant challenged the transfer order on
the ground that the transfer order was against the
professed norms of transfer and was malafide on the

ground that the respondent No.5, who was junior to the

lf\"\)\“>- Contd./3
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applicant has heen retained at Maligaon by transferring

the post from Alipurduar to Maligaon. He argued that as

) . ) officer
per transfer guidelines the junior most/is required to

be transferred. '~ . Specific reference is made to Para

4.2 of the transfer guidelines fi: Group "C" and Group

"D" Officer dated 15.2.199%.

4, The respondents have filed written statement
and Mr.S.Sengupta appeared on behalf of the respondents.
Mr.Sengupta argued by referring to the transfer order
that the applicant was the first person to be promoted
by the transfer ordef. He submitted that at Maligaon,
there are six sanctioned post¢of T.T.s in the scale of
Rs.7450-11500/-. The actual strength is eightvwhilé at
Lumding againsf five posts of T.I.s there . was  only
one’ T.I..... working, hence there was requirement of
T.I. at Lumding. Mr.Sengupta referring to the written
statement, stated that the transfer is an incident  of
service. The applicant had been transferred on
promotion. It is a normal practice of transferring
officers on promotion. It is stated that there are good
medical facilities with full fledgéd hospital at Lumding
and arrangement of treatment for Railway staff are
available there. Lumding Division also covérs Guwahati
area and Central Hospital, Maligaon is within four hours
reach from Lumding‘.‘The applicant has already coméleted
more than twelve years at Maligaon and no post existed

at Maligaon to accommodate him. It was stated that being

;
) / i : 2 2 ] . 3 y
\L_ ki\j>chb a senior experienced hand‘the applicant's services was
T

If

|
J

_Contd./4
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required at Lumding. On the other hand, the respondent
No.5 joined as T.I. in C.0.M. Office, at Maligaon in the
year 1990. He 1is ~ : incharge of movement of all
Military énd Para%Military.forces from North East and
he is the only capable inspector presently available in
Head Quarﬁer office af Maligaon to hanéle effectively
such movements etc. Considering all these aspects the
respondent No.5 has been promoted with posting at
Maligaon' by transferring the post temporarily from
Alipurduar Junction Division for one year. There is no
discrimination against the applicant.
5. I have carefully considered the submissions
made on behalf of the applicant as well as the
resbondents and have gone through the documents filed
with thé application. The learned counéel for the
applicant Mr.P;Bhowmik has referred to Para 4.2 of the
Transfer Guidelines dated 15.2.1995 ﬁo argue that junior
officer should be transfefred first. I have gone through
" the relevént Para and find. that Para 4.2 refers to a
situation where there is curtailment of Cadre . The
transfer of the applicaﬂt is not - Qn account of
curtailment of any Cadre. The applicant has been

transferred on promotion. As such Para 4.2 of the

Transfer Guidelines of Group "C" and "D" employees dated
15.2.1995 is not applicable in the case of the
applicant. The applicant had been at Maligaon for the

last 13 years and the respondenf No.5 had stayed at.

Maligaon for ten years. Though respondent No.5 has been

Contd./5



o 1

W\

e
(%]
.o

7

made a party to‘the application, he has not filed any
repl?. However, the respondents have stated that the
respondent No.5 is looking after the movement of
Military and Para-Military forces and as such there was
requirement of his being kept at Maligaon. Transfer is
an incident of employment. The employer is the best Judge
to know where to place the: officers. The action of the
employef cannot be challenged, if it is done honestly
and in good faith. The transfer hade for malafide
reasons can be challenged and-the Tribunal interfere in

such transfers. The transfer made in the normal course are

not interfered with.

6. From the materials placed before me, T am not
in a position to accept that the applicant's transfer
is made for malafide reasons. The applicant has bheen

transferred on promotion. There was vacancy at Lumding.

The applicant is unwilling to join at Maligaon. on

account of his personal reasons. He has made a

representation dated 6.2.2002 for surrendering the
of

promotion. Mr.Sengupta referred to Rule 224(1)(i)/Indian

Railway Establishment Manual, 1989 which is reproduced

below :

" Refusal of Promotion

1. Selection Posts

(1) The employee refusing
promotion expressly or otherwise
(i.e. that he does not give in
writing his refusal but also does not
join the post for which he has been
selected,) is debarred for future
promotion for one year but he is
allowed to be retained at the same
station in the same post. promotion

\C S |
\?qkk~\7‘ | Contd./4
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after one year will be subject to
continued validity of the panel in

which he is, bornelotherwlse he will
have to appear again in  the
selection.” ‘ ‘
It 1is submitted that the applicaht's case can be
considered on account of surrendering the promotion.
Having considered all the facts and circumstances of the
case, T do not find any malafide in the transfer order
dated 28.1.2002. The same is not interfered with.

However, as the applicant has made a representation for

sﬁrrendering his promotion dated 6.2.2002, which is

~pending before the respondents a direction is given to

the respoﬁdents to take a decision on the representation
and communicété the.same to the applicant. A bopy of the
representation is annexed with this order, so that the
respondents can consider the case of the applicant. It
will also be open ‘to the applicant to file a fresh
represéntation. Within two weeks from the daﬁef‘of the
receipt of thé order. The respondents are directeq to
take a decision on the applicant'é representation within
a pefiod of three months from the date of the receipt of
the oraer.
The application is disposed of as indicated
above.
, There shall, ’however, be no. érder as .to_

costs.

(\ KC- K %Hm

ADMINTISTRATIVE MEMBER
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PARTICULARS OF THE ORDER ABAINEY WHILDH THE

APPLICATION I8 MADRE: ,

Order  isswuad by the Assistant pgersonnel

Maligann, vide order

Deficar ) for General Manager (P,
M. EADBA/TREPE-  WIT (T) dated 28.1.2002 whersby the

applicant

M

AL

has bsen transferrad ﬂﬂAprnmniznn in the pay

of Rg. T450-118004- o Lumding Diviasion  in ¥he

Office of Sznior Divisional Operating Manags®n, Lumed 1095 .

IFCTHE TRIBUNAL 2 .

£ JURISDIOTION

The applicant declares tha¥ the wuajgr%
matter of thes application is within the jurisdiction of
this Mon ' Ble Tribunal.

wd

applii

/
seribed wunder Saction 21 of the Adminizstrat

ft, 15

fdo
-

LIMITATIONS

The applicant further deciaras that A at:]

is limitabtion perind pra-

oatian Filed within the

ive Tribunal
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4. FALTE OF THE CAGE:

That the appiicant @@@@gitizen# of India and

S
<
}.-&.

permanent residentd in the State of fSssam and  as  such

. ’
tmpy  ars  anbtitlad to all the rights, profections and

privitegss guaranteed undar the Donstitution of  india.

Tha applicantd belong to the Other Packward Communisy

ary entitlad th  the Speoial privileges

anst as

ke 1aws

o
P
]
-
O
Y
—
3
™
o,
e
e
e

puarantesd  wodar the fomnsbifu
framad thareunder.

408 That the applicantd was appointad as Trains

Y

Clerk in the Office of the Divisional Manager, Tinsukia,

Ay

M.F.  Railway on L.é.44%. Since then the applicant  pere
forming  his service o the utmost satisfaction of his

figher authority and get saveral promntions .

2.3 That on 29.1.90 $he applicant has bhasn Lranse

faprpad from Tinsukia Diviasion, M.F. Railway oan @ royne § L on
‘ | qns s
am  Yraffic Inspector in $he Nffice A Lhief Oparabing

Mananer, MN.F. Railway Maligaon, in  &ha standing pay

smate  of Ru. 45007~ and the appiicant has been A Ta Tl U R te!

in  the capacity of ftraffic Inepector $ill date and now

I" . ) A .
) 3 , o e o o w43 TR S e M M& ggn}-
his basic pay scale is Rs. G500 101, B0 (3a fay >

i

4. That your applicant hana K stake that vide

mffice order  NO. =h

ESORASTE/PE-NIT(T) dated 28, 1. 2008

i
.

ismuad by the Ass atant Pesrsonnai Officar {R)‘fmr Sensr-

1 Mamager ¥

!;:_‘
-3
-
- d
£
"

1
«

£, Railway Maligaon, ¥our applicant has,
¥, 3 :

been  transferced  and posted in the office af Meanior,

Contd. B




5 Rivisional {perating Managsr, Lwmding  Division,

officiating promotion in zhe capasity of Traffic Inspeo~

Lar in ﬁha,pay “male mf R . ?45&w115&¢/~ par montit. t
| Copy of the office order dated 287172002  is
5 anns e ﬁef&tﬁ as Aanexurs — 1. .
d
§
/.5 That your applicant is @ very unforiunates in
; - the Bance that on 13, L;MHUU he suddenly became unoon-
“ SCious  and fall down. Thﬂr&aftev b maé immediately
admitbed ad fha Cantral Hﬁapital M.F. Railway, Maligaon.
‘ As the conditions of the applicant wasvﬁerimuﬁ i naturs
1 :<23§ fre owas shifoed o Dusvahati  dNeurological Ressarch
E Cantre anﬁ the applicant undar want a major brain opara-

Yion wiz., Left Paristal Burr-hole evacuations dus o
laft  fronto-parietal chronic Bubdural Hasmatoma. Since

then &the amp?xuﬂv# has besn ander Sreabtment of Debe 1o R

carnad  physician  $i11 today althouaoh he resumed his

Copiles of  the Medical documsnts o and

Reports ars  annsxed heareto as Annegxurs -

L That wour applicant begs to state that heing
o )

! a HMeurological patient hesrnot in a position 6o marryaut

the ftransfer order Yo Lunding Division on promodion vids

letbter Mo. ECSEB4/7L/PE-VIT(T) dated 28.1.2002 issued by

. bthe fissistant  Personnel Officer ( P N.F. Railway

Sontd. P/
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DA, asn no such medical facilities are

...:l
Lumding in case of applicant’s wurgent need

appii cant  submittesd a raprasantation |

-t

[

afare  the Ohisf
Passenger Transportation Managsr , M. F. Railway, Mali-

gaon . for refantion of your applicant at Head Quarter

Maligaon on promobion vide his rwp; gntation «dated

P
Lol 052 .

& copy  of  the repressntation dated
TW2.20G2 iz annexes heredo as  Anoexuyre-

-y
i ®

~ N

2 © That  your  applicant. be to sbtate  that he

come o know that his represeniation dated i,A“kOV” has
not been  considersd by the R&apmﬂdﬂnt R L 4.'i“é“ the
ﬁhia% Passangar Irin éatiﬂﬁ Mananey, HMaligaon.
Further  the applimant'awmm B ko from the office thét
the respondent Moo 4 endorsed aﬁ offios ﬂﬁt& stating
negative hhzsideratiun'mua; the reprasentation of  your

3

appliicant.,

&8 That wour applicant hegs to state that find-

ing  no  obther albternative your applicant compelled o

file an applicabio

1 to durrander his officiating 'wrgmmw

tion as  Traffic Inspector ab pay sca Rs. 7450~

-
i
3

Pt

£ 3
11800/~ as his health condition does nobt permit him  to
shay at Lumding where the wmedizal facilities for  treat-

mant of a2 patient liks the applicant iz not available.

Doty P

aviailabls at

. Hepoe  vour




RSP

A copy of the apolication dated &.2.2000

' aly

annaxad heredto as A&nnegars ~ &,

hat rmow the o applicant s arn lzave O
medical grownd  from 28.1.2002  vide sick Carbdificats
o

Moz, B.4505,08 dated 2§.1.2002 i.e. before issuancs  of

i

thae impugned order. MNow by the issuance of the impugned

prdar his mental agony has accelarated his blood pres-

4 ot Ea A af). Bonod ovie
surd with hypertansion . IM “ﬁWOQVJ AL . sal -,
. el o . 5 4 s

ot 79 s =

IR A% That the raspondent Mo. Sri Ornap Chakrabor-

tw Traffic Inspecitor and who is a junior $o your  appli-
w ﬁh(klﬂ ’ v
cant and in the same office has been promoted  alongwifh

yviour  applicant and posted him in the same office  i.s,

COM/MLE by variating a post from Alipurduar Division to

. . PPN - i o v of
Cﬁﬁ/ Maligaon wics BN (P, Malingaons mamd ko

EA2ESSTE = VET(TY o, 2801020062,

2.1 That wyour applicant begs $o state  that as

o

ha representation and repeated reguest of the apglimant
has nodt bheen oonsidersad ansd apathsiic ét%ituﬁe ot the
Paﬁpwﬁﬁéntﬁ compellisd the applicant to file this  appli-
mation basfore the Hon'Dle Tribunal Hence the interfer-
#runa -m§ wha Tfibuﬂal is  inevitable for appropriate
relisgf and for ends of justice.

4.1% 4 That wour applicants stabte that Yhers is  no

[

parning memher in-bis  family and he has two  daughters

i

Dontad.PA~

Lo




and  two sons alongwith his household wife and the pre- %E
. s AWR)

~
~i
faed

sent servics is the anly source of livelihood with  the U

member of his family.

=5 SROUMES FOR RELIEF WITH LEGAL PROVISIONS

(W]

S
,

G, CFor that in any visw of the matfer  the  im-

pugned action on the part of the authorities in  denying

tn  the applicant 3 &l retaining him at  Head gquarter,

Maligaon is illﬂgal}mne sided Dias and nobt accoording Lo
2

1aws.

whonoa

3.2 For that the respondents has<ooneitéiesd error

both in law andg facts .

o For that the order passed by the Respondents

b n ot

i unreasonable  , maiafide gmbsmonoeivad  parverii,

Me same 189

P

arbitrary, whimsical and high handed antl

influsnced by some interssted persons.

i

» & , For. that the applicant is entitisd %o prum“w

1%

Sy

¥

finn wibthout transfer considering his 111 h

B
fis]

-

1

.

wid For that wour applicant has working continu-

t_,} H

ously for morg than 38 wears b0 the ulmosi satisfaction

tm the higher aubthorities wibthout any hlemish and only

waﬂé}arm‘ahnn' sith him for retiramant angd the date ¥
\

i ﬁupﬁraﬂnuatian i T1.1.2005, Bo considering his  old

s the respondents ought 0 have

apepill he alt ons Ldered

the rest period of his ssrvice. ay His home fowe whars he

Mas besn working .

Contd. P

o



5

gnainiy  his 11l healih.

a For that ths applicant is sanguine with the

141
1

mpe that the respondents will considger his orievanoes

thae goelbi-

fioner’'s represantation Lo join at
Lumding Division s unjust improper, unfair ,  illegal
: 4

and violation of Principles of Matural Justice.

7 Far  that  the transfer is a conditvion of

sarvice but  the $ransfesr should nob o be arbitrary .

malafide and by way of puniﬁhmenﬁ“ Th

applicant is Mok

o pretirement. Since hs has baeen suffering

irt the warge
from suddsn  ssvere headacha and constant - hioh blood

prassure ha stoulo be considered and aliow him 2 oon-

-
i
~,

>

Finue Ris sarvice at Head Buarter NM.F.Railway Maligaon,

Guwahati for sods of jusbics.

CB.B Far that the respondent MNo. 5 is a  junior tis

your  applicant haviog sound health ang  the respondend
authority  ought fo have transferred and posted him  av

sion in liew of the applicant. ot the @ﬁﬂg&

e
H

. N T
Lameding Biv

ot oonsid-e

H)

ard of retirsment if the applicant’ s cass i

prad he will suffer irfeparable loss - and tramendouns

‘.

ang  he may oie.at any momsnt  for  wang ot
proper tveatment ab Lumding for which the applicant may

kindly be allowasd to funobion with promobion  at  Head

Railway, Maligaonn Buwahati for ends of

™ N Nt
Dontd. RS-



cpatid

i

L

£ NETAILE OF REMEDIES EXHAUSTED:

&

The applicant declaris that he has exhausbsg

all fhe avwnuegland ve has no obher alternative and
sfficaciouws remsdy emﬁ&pt‘by way of filing this applica-
riom for relief amg the relisf ﬁmughﬁ f@r woirdiad e just
and proper if the same i3 grént&ﬁ tb WA apgliﬂéntc

T MATTERS NOT PREVIOUSLY FILER OR PEMDING BEFORE

AMY OTHER COLIRT:

The applicant further declares that no othsr

writ petition or  suii 10 respact of the

s

applisation,

nt  applicabtion is filed

i

subject  mabtter of the inst

F any othar Dourt, Authority or any othsr Bench of

o
P
5
~h
~y
P}
P
3
W

the Hon‘hbla Tribunal nor any  suoh applicatinn, writ
ion or suit is penﬂiﬂg hefors  any of them.

1

- B. RELIEF SDUEHT FORx

tider  the facts  and  circumsbances shtated

i

abowve, the applicant prays ghat this application be

admitbad, records be calied for and notice De ismuad o

the  Respondents o show Jause as tn why the velisfs

sought for in Shis application should ot he granted and

argd on perasal of the racords,

.

upnn hearing btha partiss

[ it

¥

@ pleased Lo grant the following reliafs?

/

B.1 The impuaned ordern passed by the Aszistan®

Patmonmel Officer Py for Geoeral Manager (Farsonngl ¥

Conbd. PO



7
o
&
[ %S

M.F. Railway , Maligaon, wvide order Mo, FE/2485/76/Pt-

YITATY  dated ZBULL200L transferring your  applicant &0

the Office of the Sr . Diviaional Wp@rat& g Manager,

o

Lumding Division, on officiating promofion may kindly be
set  asmide and guashed and allow the apolicant to funoc—
tion  as Traffic Inspector with promobtion at pay  scals

af Ra. 7450 -~ IS0/~ in the office of the Dhief Bperat-

ing  Manager, Head Suartse, MJF.Railway, Maligson, 1.2,

, -

fis ocurrsnt Wmelﬂu place $ill his superannuation.

SR If wour apn;zzintgg}mffltzat*ng promnti i1
the Mead Guarter , N.F.Raileay Maligaon, is nod absorba-
biw WA appliﬁaﬂt may ba allmw&ﬁ £t retain in his
pariise post of Traffic Inspechtor in the pay scale of

v

Rs., &B0C -~ 103007~ @ the Office of Ohief Operating

.

Marmager, . Maligaon.

B.5 Aty ofther relisfs the Hon'ble Tribunal may be

pleased o grant. : .

£, 4 Lost of the application.

K INTERIM ORDER FPRAYED FOR:

buring  pendenoy of  this  application L
applicant prayvs for the following reliafas:

wi o of the  impupned  order dbad.

™M

Gl The opsrati

ot

PBELLLAGOE vide No. EFREAS/TAEPE-VIIITY may kindly be

..,
i
"

¥

stayed/ suspended for the ends of justil

Contd. P

Hee WA e - et
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L0 e e v v e N w gy

FRE
bnd

The application is filed through Advooate.

)
§

i1, PARTICULARE OF THE

I.B.0.2

T.PL.0. No.

e
RS

P13 Date

iii} Payvabie at

LN

o

FHSHTFIRD

L \4.q. 0%

1 Buwahati

o LIET OF ENCLOSURES

fm shated in

the Indax.

iAo
BINEE S Ly

Ay
S
Y
Y



VERIFICATLON

I, 8hri Surendra Math MNeog, aged about 37
f&arﬁf Son af Late Budu Ram Meop resident of Ceniral
Butanagar , Maligaon ,in the gistrict of Kamrup, Assam,
do heraby solsanly affirm and verifyvthat the statemsnis
&ade : . Coin
para@raphﬁ.Jungza;gzéﬂ{Jﬁ&%ké}%AQ:Q;fQ£ﬁlb;€Z,.uu,uu,arﬂ
true  bm the best of my koowledoe, thoss madsa in paras
graphs gﬂQ‘A%Langfvﬁ. veewoArs Hyue o omy  informadion
derived from racords and ﬁhe rests are my hunble éubmiﬂm
simna hefors this Hon'ble Tribunal.

Aned I mign this verification on $nis

]4 day of February,2002 at Buwahati.

Swundrn M”N@?, | .,
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subriect to the
RAGRE/WIG . Casaes

e o

s

W o idde BMOS
(T glated 9.1.0000
M

mondtl Einns

i

SREER

« i

For promobtiaon o the post

P s manoransiom

are heraby Lampo-

am T.1. in scale R, 7450

\

v oagainst each wiih  Lowee

that thewy are

Frombar unodee Remarks

) & ™ 1

& u od
by N s MY D
T Eri ALR.

b
4

Svi Arnab

Ohakrabory

4. H.Prasad

fixation of pay

af  this

.

target date will

Mali

The above namsad

promot 1on
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within oneg
ardar,

mot bhe
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anterd

S DMALME
SR
G/ TEH

———

COM/MLE A - waria

s

COM/MLE vide BM

(P MLE s mano

iy B2 Ph P bom

o sme ot

tJ

VEIT(TYy db.28.1.0
Sy DOMSAR LT

are sntilad to opt.
the dats
received  after

ained.

- {/VQJ}' PVt
« R gL PN
et i

N

5



ML EARGL S TP TTATS

This

authority .

S

W

Cory GOEw oo

issue with the approval of
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L&U‘WAHATE NEUROLGGICAL RESEARCH (“‘ENTRE, LTD. |

|
_ (ASSAM GOVT. ASSISTED SECTOR PROJECT) .- . i
b ' AN IS0 9002 ORGANISATION. - A
o : _ DISPUR, GUWAIIATI~ 781 606, ASSAM (INDIA}) . ‘M
S Phone-263 65443664536 4 "n 'um: 1 @(’u.m / ﬁu:f y u.mr S6HL465 ﬁ;‘ Ny

CASE SUMMARY & DISCHA L 3 RECORD -

( BEPARTME N I OF NEUROSTRGERY )
AR/24-13(A)

PATIENTS NAME  : SURENDBRA NATHNE OG ) SEX : MALE §
ADDRESS ¢ DISPUR. GINWAILL ATI, ASSAM. ALE 2t 2 YRS. - : :
CONSULTANT © DR ANUP CHAKRABARTY,MS. B.Ch, | MARITALSTATUS : MARRIED #® .
DATE OF ADMISSION : /127K - | ,gm NUMBER  : 138
| DATE OF SURGERY : 20/1272K HOSPITAL NO.  : 1115536
| DATE OF DISCIARGE : 20/1212 | MRD NO, : 11022051
A f - | -
Lo FINAI DIAGNOSIS . IFFT}RONMLPAR{;*IAL CH. SDIL e ijgé
i :'.‘,

CASE HISTORY - Mr. Surendra Nath Neog, from Guwahati, rxr:%z.%ed to INS wst!z history of ||
suddm onset of severe bursting type of headache for the last 3 dayg mainly over the lcﬂ szde R

No histmy of head injury or loss of consciousness. N S S
No history of vomiting, fits or ENT bleed. T
| No history of diabetes or hypertension.

e el

| ON EXAMINATION- - S e A T

- | Pulse — 80 min
B.P. - 200/100 mm g _ _ A | o
- | Chest, CVS & P/A NAD. - e : .
o | GCS =155, | _ : N S A

thlc 3+ ' : : . ‘ - !}’ hn .
1

Mlld slurming of’ «.pwah pme _
No sensory motor deficit. ‘ v .
DTR - B/, diminished all over : ' ' : - F -
Plantar — Down going B/1.. ' ' :

’ . Y
E S
| S L
Flease send self addressed envelope for veply . Case Summary &
| v Dischzrge Rece §
| | | fla-t d
4l




PAIENTS AR
A3 il hSS
CONSULTANT ‘
&43 U3 O ALMINSION
ﬁ*&%’{m OF SURGERY . .

ﬁﬂ?ﬁi&(:m{ak

gy

"*i@ a,zw’ioa}' @fhmi mjury o foss of conserousness,
%{é’g 3’1"3*4.3!‘}’ (be ?&)ziltimtﬁ Fifs o BN blecd

K : E
S N T I
3 1. \\E\’
HRTE N N
"E!, e '\{\'_~j

WHLTH
3ol 1A

W»\

I‘«?@ bzs&my f diabetes or hs pettension
?

*%ﬂw 80 :mm

'ﬁi’\]&.’fﬁ ON:-

IR 20‘0/;@(} i Hg

- ;L-%EE:S;, CVR & P/A  NAD

GCS - 1548,

Praule 34+ B
L AR S ST

. g aand

- Mild slurming of speech p::*-;u;i!__

He sensery motor c”?ﬁizux
TR - B/ diminisher
Flartar - Down going

ml.

S

i g e 1100 b =

E“i{‘.&«{‘

[y

seind soitbdressed civelope foy roge

[SPOUPEpI

L et e et s e e o

EFT FRONTOPARIETAL CH. SDIL

; VEu
B 4 Y LA
VESTATEY L AlRRED
UNIBER 1A
AL NG S 1115536
‘ B B L1¥ 1T S

P N

M{ \meiz v \Iam Neog. mzn_(}tzw;s.ha{é, prese mmi fo INS wi%h. history of

;fﬁ:ﬁ@ﬂ QQ%@E Qf severe burstin ng b pe of headache tor the last 3 ;ﬁaw mainly over the et side..

i
Cabne Susimary &
isclin e Record



CASEREANIARY & PISCHARG: RECORD

." e et e e

INVESTIGA 10N
| SV ESTIGATION

i
H
BLOOD - P, e sty ' Slood gioup - A ()
BN oo meta Uhey - 26 myga
g Hi s CToaryge
\ FHV. Movative Crenl 08 myts
N At mimat | K- 32 mmald

Febnomality was seen iy this study:

[ CHEST X-RAY - No e
!

LESCAN OF BRAIN (14" [y,

- Acute subdurat hacmatoma without signiticent mass efteot

LT SCAN OF BRAIN (159 Dec ) - Decrease in attenuation of the [ef ironto-parietal stibdurat
éyntorial;;slacrnarosnas. No inerease in mass cficet notad
o

LT SCAN OF BRAIN (259 ey -

D= Felt fronto-parietal chronie subdura! hnematom: with mild
X A
.mass eflect.

Ls

DISCUSSION & MANAGEM ENT - Mr. Surendm Nath Neog, from Guwahali, presented
 INS with history of sudden oy of severe bursting tvpe of headache tor the last 3 davs mainly o

the left sice. CT scan of Brain revealed zeute subdural hacmatomy without significant mass effe
. He was magaged conservanively as the SO was nOL very signiticant to be cvacudied mmediate

: But then petients BP ahnos womstaniy remained high and his headache increased. Oy 1512

“another CT scan of braiin was done which compared oo the previous oge revealed decreased
8ttenuation and he oy conplings of severe headache with ovcasional episodes of contusion, ¢
1971222k another OF s et bnam was Jone which reveuled left ti'(mtwtcmg‘u:m-pa:icmi Ch, SD
On 20/122k lefi parretal Lo -fiole siacuation was done under LA Pogt operatively fis symptor
diminished and he became caten, No turther untoward ncident was noticed during his furth
hospital stay,

- Headadhe diminished. Afcbride. on normal dici. Wound

CONDITION AT Disc LARGE
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B

CASESUMMARY & DISCHARCE RECORD

— - M erea . e oan T T T e et Sk e 4 4 e s by o

. ADVIC Cl! ON DIS SCHARGE | -

§ Ak
Ki Tab Epm'in 190 mg o i b ab thce datly to continle,

2. Fab Cefspan 200 mg S b tabtwice daily X 7 days,

=3 Tub Retme)\ Siei | tab thrice daily X 7 days.

2. Tab Amlodac § mg ~Sizc Ftab twice daily to continue,

E: Cap Cardace 5 mg S b eap twice dadly to continte, .

8. Tab Ai‘!hatm 30 mg S | mb wice dam X 5 deys, then onee daily ¥ S dayvs, o
;4. Tab Ratane 75 mg Nig: | tab twice dailv X 15 davs. , ;

§;€~ Hest X 6 weaks.
2 Revi 1ew &t N:S OPD alter 6 weeks on any Hor*t,mw or Wednesday

SUMMARY PREPARED BY # DR BRAJEN SH ARM MERS, JUNIOR RESIDENT
(NFUROSTIRGERY,

? : "

czi,i/

*\:{»’z‘timmmmm'\ VIS N O DR NA

K.

5
£
0

mi‘ 5;4}&;;”;4 ;mg LTURONU RGEON. - N

"
k,‘ " .

i b Plense ascte the hospitd Regiatraiion Mo & MR No, boerald tuture conespondense.
7 Toevuid fnconveniznee please cone for checkeep woith prios sppotnine,
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To,

The Chiaf p; seenger Yranspotation Manager,
N.F.Railway,

Maiigaon.

Sir,

Sub: Prisyes furistenting at HOvs on framation at Maligaon,

———

VIth di reg el and humble submission 1 veg to lay bofore you the
follcwing fewr noace o veur kind consideration and necessary  sympeathetic
action please. '

That sir, 1 an warking as 71 in NR Cell under your kind control since last
WO years. Now 1 have been ordered to Carry out transfer corder to Lumding

Division on promotion vide ‘GM/P’s letter Mo, E/254/76 PLVII(P) dated
28:1-2'902- .

That sir, T have rendered about 38 yeers of service o this Railway in
various categories and in varicus places of all the four givisions with best
satisfaction to the adimmistration. fow [ar in verge of retiroment.

That -<ir, 1 i vy sorry Lo inform you that due to my i fate 1 have
undergone a major Lramn operation on 20.12.2000 in GNRC, Guwahati,,as 1 am
a patient of high bioo:d presswre and Subdural Himatoma. As per doctor’s advice
Ihave to stay near by the hasnita! where this type of treatment cun be done.

Under the cucmmaances rentioned above 1 would like to request your
henour to kindiy 1saue i evsary order to retem me on promotion at rrs
considering the {act that | ain m the verge of re wement and the el maat T
in the panel for wiich a0t of kndeess I shall be ovey qrateful to yeu,

Thanking yeu, Sir,

You: s faithfulty,
(° ot
oo \.
! V‘.‘(:\‘A
{5.N.leog)
TIINR Cel/COM's ifice,
FLERIv, Maligaon

N
et ) ;\""5.‘!.11\‘ rad s

P "
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To, : :
The Chief Operations Manager (P)
N.F.Raifway,

Guwahati-781011

- Sir,

i am surrendaring the bromotion ordet given by your buonaur though
this may be a great loss to my servico life

Sub: Surrendering of prametion.

Vilith due 1espect 1 like o lay hefore you the following few
lines for your kind consideration and necossary action please.

That sir, T have been ordered to carry out transfer order to

Lumding Division on promotion vide G

VII(P) dated 28.01,2002. But , now I am not in a position to carry out
my promefion order due to my iness. Moreover, as | am a
neurologicat patient T am unable to leave a place like Guwahaii wihere

the treatment of patient like me is available.

For the above reason I am very sorey o inform you that 1

The e tor vour Kingd formation please,

N
()
4.“'3‘1‘ "X‘.m \ f ;Q
o v vy, W catind
Rt g ¢
- St T

- - ™ - i -y ’l'
L'LL)\‘\ ) SR Wiin Sy Nel { {,(' /\‘(

3
N -
M/P’s letter No. £/254/76/ Pt.
|
‘r’ouv.s' fautinfully, §

e

i
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)
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DEFORE THE CENTRAL ADMINISTRATIVE TRIDUNAL, GUWAHAT
GUWAHATT

I THE METTER OF :

OW.lio. 50 of 2002

:\\/\/(/W

w7

D}fm Hath Heog
EN &~ V"’Wfo

< Wgw ey

TR A‘pplj_ce-.nt ©
« (e L\/O—’/\

o

ABEe)

pen dents .

.
M g varTER OF

I )

Written Statemant for and on behelf of

respmdents.

The respondents mest respoctfully beg to submit as

wider 3~
1. Thet the respondents have gone through the copy of

‘ the epplication subnitted by the applicant ond heve undersiood
i

the contents of the scme.

L ]

e Thet the spplicant has got ne valid cause of zeoion

 for £iling the present application.
|

nt, the sppliceat has gat no right fer filiag the

| present application.

G‘.Bntﬂ.o veresnld




- 2 3=
e Thet, the precent cage is & case of traunsfer of the

applicant from Maligaon teo Lumding sn promotisn in higher
grade end post in pey scale py,7H50 = 11,500/- after he hes
been empanelled for the post and no service conditisns and
prospects or his pey benefit ete. howe been aifected. The

present epplicatison is not meintrminable in its present for.

Se Thet, the present applicatisn is vexstiens one and

© a8 such not entertainable.

G Thet, the present transfer has 8 been srdered oi

“eonfine their replies enly on these peints er allegations

s dministrative interest ond his action in net carrying eout

L& e

3}*;118131*’“ tive order 1is not only in the nature of flouting

the valid trensfer order tut als9 is in the nature of crea-

tion of lmrdle in the nsmmel functioning and smeeth runing

Caf the Gavermnpent establisiment.

7 That, except those averments of the applicant which

are borne ou recerds or are specifically admitted here-wnder,

211 ather sverments/sllegations of the epplicent are denied

Cherevwiiile

3 That, the saswering respendents has Deen edvised to

which have zot direct bearing for & proper decisisn in the

!

. The ather allepgatimms ere &lse demied herewith.

9 That, treasfer is eme of the incidence of Service.

P

" As =& Goverament employee the applicant should heve neved and

sarried sut the sffice drder and o hed emple scepe to

Y
33

C%)I}L{in “see 03\

i



&L

ventiYlete his grievences for proper consideration nd

redresnal of same il his ceuse is found genudne and such

retention is possibvle end on work interest and cadre posi-

tign . Bubt he hes not carried out the office srder md instend

filed the present A e

The present @pplicatism (0 cf%a) g thus pre-nzture

sad lisple te be dismisced.

10. Thet, with regard to averments at paragraphs .1 to
4,3 of the spplication it is submitted that the respendents
admit 2all those statements which are only borme on records
and nlee those which zre specificelly edmitted herein belew

and for the rest the sppliceat is put te strictest proef

thereofs Tt is also stabted thot by the present tronsfer T

Tunding om })1M311,1z nene of the C mat.‘.tutw on&l provisims
neve been vielzted not te spesk of the rules framed by the
G overnnent/Reilvey Beard. Lunding is within the state of

Assom and &1l facilities like medical and educational etc.
are aliendy aveilable thore in the Lumding Pivision of the
11.F« Reilwey and there has pot been mald afide or any ether

tention behind the treasfer, which hes boen made on his

due empenelment sad om his turn. Hence, there is ns irregula-

rity/illegality in issuing the transfer erder te £ill up

f'

the vacant post there at Lumdings

Thet, the sverments made at peragreph Lol of the

app]_ic:ati@n is nimittede It is sulmitbed thet the trw neler

of the spplicent en promobien e Lumding was sriered by the

Competent Autherity and the ox jer was issued from Generdl

Heneger(P)/H & « Rnilwdy, Maligzonts Office {mder Office

Cgﬂt'ﬂa e s o)“"

F. Poepepoyrt (0T - (A/)

BTN, B

o ¥

e ol
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Office Order Ho.5/ 254/76/PLVII(T) dcted 28.0142002 as will

reveal from the Order itcelf and questien of signing such
order for General Menager(P) by any of the sutherised officiel
is ipmeberial and has 1ittle to ds with the validity ete. of
the erder which bhas been issued on the Aythority of the

Competent Autherityt!s eppraval.

12 CThet, with regard to averments ol paragraphs L5, Wb
pnd 4a7 of the spplicatisn it is state dm%imue are his persmmal
petters end have got ne relatisn with the impugned Office
Order in Questiom. However, it is submitted that there is
sedicel facility end a full pledged Reilvay Hespitel alse at

Lumding which cevers the entire field of medicel care te

necessary arrangements for tre:%tm@ﬂt of ’51%.@ Reqlway steff and
their femily members gre made by the Hespitel Autherity and
Reilvey Administrabtion os ere dene with ether Reilway officials
pested there whenever necd arises. Horedver, the Central
Hespital, Meligeon is lactted within | ,h hours retch from

Lunding in ctse of emergencye.

It is 2lse 1o mentison here.in thet the service of the
applicent is nseded at Lunding for eperations/safety retson
stc. end vice vactney of the pest. The Lunding Divigion covers

the Guwahetl &rea al8o.

In view of abeve, the plens advenced by the applicant
were founmd t2 be not tenable and acceptable snd his ples for
e p':sr,.mg/ retention ot Melizton ceuld net be acoeded to. The -
epplicent hos elretdy pt?ssei more than 12 ye2rs &t this parti-

culer stabiom ot Maligoen (i.¢. more then & decade) and ne

Comtdeeee .rj

Suwashet-§B
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® 5. B, | Tollnes-

\ .
end np po8t existe Lo accemedate hinm. Besides, work at Lumding

im suffering fer went of 7.0. in scale 57,450 - 11,500/-.

As regerds the dispesel of his sppenl/reprosentation

dabed 1.2,42002 it is stabed that frop the own admissien/aver-
ment of Ehe applicant at peragreph 4.7 of the applicatien it
ig well evident thot the applicent is well eware about the
considerction made Dy the campetont authorities 1.+.¢+ by the
Chief Pas senger Trenspertation Montger, Meligaon, op 118
representetion dabed 1.2.2002 and thet the depertnental Chiefl
3..¢s Chief PasScnger Transportetion NMeneger could nat agree
to 1is request/pleas forwarded by him end his pessed orders

to that offect re] ecting his coutentior reguest.
d &

13, Thet, with regard 1o &ve ments ot partgraph k8 and
4,9 of the spplication, 1% ic to submit that nothing ore
ednitted except these whidh are horng on recerdids or ore |
admitted specificelly here-widere It :Lz\:‘kstat@i?th@.t the letter

of the applicent sbout refusel of premetien &8 submitied vy
I e

the applicent is ynder consideration since after issue of his

pr@mati@ﬁ opder consequent adjustment of gtalf in different

categories had te be mtde end for retentien of the &pplicsut

Swenhe-0)

ot Meligeen or in semd other nlaces in his fermer post and scale,

frech review of ateff arrongenent is 2 be made and staff/
vecency positien is to be anelysed and finalised. The appli-

cent's statement thet there is no madicel focilities availalle

atW@rmct. As subnitted in feregoing PRregTaphs
31‘ the Written Statement there 1e full fledgsd Hos pital feeili-
ties availeble at Lumding, end, Guwahntl 1ig within the reach 9)
ol e % hours by trein journey from Lumding. Hothing cta bo

copnented about his persenal metters.

ij‘.-lt"to st a A’a6



C. . ..

e That, es regerds the ave rments/2llegation made at

peragraph 410 of tin epplication it is to submit that the
applicant Sri Heeg is the senlor mest stell in tm panel of
Traffic Inspecter in Grode %;./,14«50 - 11,500/~ end npis pestiag
asrder at Lumding 1hes been done against permdnent vacancy

wnder Lumding Divieion, He has also cempleted aboub 13 yc\“rs

- Service at ﬂ’l”ll{_'?tf)ﬂ at a stretch. Being senior and @:&genwc@d

'1 nd his services is highly needed et Lumding Division consi-

Ting safoty @spect etc. atiached teo this pfnst. As regards
his allegatiens @b@uﬁ Sri Ameb Chﬁkr&bm*‘sy% posting/prenetisn
in COM/Meligesn. effice it is stated that Sri &. Chelkraberty,
3: jeined in Saptm ber, 1990 as TI in C.0.M. 0ffice, Maligaen
and hae Dbeen working as imcharge of Mevement of all Milisary
and Pare-Militory frsrc:@ﬂ* from Nerth-ezst and he is the enly .
'canab}.ea imspecter preseatly available in He@.u que rcér of fice
at Maligeon o handle @i‘f@ctimly such mevenents eltc. in this

2y

stroetegic portisn of the H.F. Redlway end teking inte cengide=
ragion all these tepects Sri Chakraborty had been prﬁmtm{

with posting ot Meligfen aad that tee by way @f trensfer «;—af 2

T ——
temportry pest from Allpurdusr Junctlion Divisimm :tf:»r me yeer
v

v ISt —m

28 is well evident from Aunexurs-I to the application also aull
as such ne discriminatien etc. hes been made in regd rd to poge

ting etc. and all actiens htve been taken in conaideratim of

work need and public interest.

158 That, with regard te avermenis ade ab paragraph
Lal1 of the epplicabion, it is submitted thet the allegations
o the effect that the representations/requeste of the appli-
cant were not considered snd ‘t-h:iu th@m has been &p@th@‘bl
attitude of tle respondents etc., are qmt@ upcelled for end
bas lésss end hence these are emphetically 3@151@-&1 herewith in
view of the submissiondl of detziled factual 1 peadtien of the

cage in the Torvegsing paregrephs of the Written Statement.

G@Elt‘:l' s 3. .07



Tt is also to submit herein that the post of Traffic Inspecter

is a Head quarter Controlled post and staff are promcted

ageinst higher grade by teking up togather the vacancies of

other divisions as well. There wos ane voctney 20 T ole in
scale 1.7,450 = 11,500/= svoilable at Lunding ageinst which
ari Heog was ardered to be posted o prometiom. Thore vas n9o

-

¥, pris

L’»—b ﬁn uQi",, ! .‘.,.)\

epethetic nttitude in issuing such grensfer erder am premotion,

s6 the T«I. post is an importent safety catepory post and the
scancy of such post cannoet be kapt wafilled for long parti-
culerly, in the cese of o  division. C
@m ’u'“% RO ~
A.&L&Zﬂwﬁx ?)f°n*ﬁ3H ‘iifdb g LW'ATD{VMRmH (=)

Ao Lo dem Awro xwha th “ﬂﬂéhr'?”“““A

a3

16. That, the svements made at paragraph 4,12 of the

spnlication relatas te persontl nattiers of the epplicent and
P P Pr

&

no comment can be offered for want of kmowledge e

17/ Thet, with regard to grounds a8 stated in parsgroph 5

and relief claimed st persgraphs 8 snd 9 of the epplication

it is submitted that in view of what hove been submitted in the

fopregoing parcgraphs of the vritten stotement, none of the
'*mu.lrls etces &5 put fomverd by the spplicani ore sustainable
14 the relief as prayed for in peragraphs 8 end 9 of the

epplication tre alse net g.-*n.ssz.ble in view of the fact of the

CL5G.

It is reitersated that

(2) the order of trensfer on promotion was dome in
public interest and in exigency of service on

aduinlstretive ground.

(b) The trensfer order is quite legel, valid end

proper and thers hes been ns illegality os it

. 3
C@}‘I‘L‘,}_c seee sl

RS 25
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does not constitute 25 penalty under any of the
service rule in Reilways and invelves no civil

CONS eQUences «

(c) It is not = correct representation thet the trensfer
opder has been passed by an official l.e. by the
Assistent Persennel(R) for Genersl Henzger(F).
fpther, &5 submitted lwrein before, the order of
} | . tremsfer wags passed by the competent official and
not by APO i.c. Asstt. Personnel Officer for

General Menager(P) =o zlleged.

F3

(2) There is no question or cause for setting aside/
 wr quashing the order Ho B/ 2467/76/Pt.VILI(T) aatéd
08.1.2002 snd permitting/alleving the applicant

to function 2o Traffic Inmspecher with benefit of
prosotion at pay scale i 7,450 - 11,50¢/~ in the
orfice of the ChieftPeratione Manzger, Head quarter,
HJ. Reilvey, Maligoon (in brief COW/Mplignen),

till his supersnnusiion etc. a5 desired/ prayed. by

him since

(1) +there is no error in lew snd on focts in the
caSe. |

(ii) Redilveys are public utility service and in
the Rarger interest of smooth functiening of
ghis orgenisation the sutherties on whom the
respsnsibility for rwming this srgenisatisn

o smoothly hes poen entrusted hed te trke mmxk

cortain steps which ere declded in werk

Contdesesadd
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u B, Kiy, { Brtfmnes.

(iii) the srders of trensfer en premotion as paosed,
copnot be said to be melafide, arbitréry etc.
23 elleged by tle epplicent. His trenafer was
benafide. His pesting was dene vice existing
vecancy fgainst which he wes empmnelled for
promotion as there was no vacancy in the He&d

quarter office ot Heligaen.

(iv) he was tramsferred en prometien after conaslde-

| rmg the exigencies of service or tduinlstrs-
tive ground and sn panel pesition for which
pest he appeared in the selection. Divisimal
gafety posts connet be kept vecent for leng

duratione

(v) e hos worked about 13 years service et =
stretch ot this plece i.e. Meligeen end he is
due for prometion censequent on his ornpinels

ment for the higher scale pest.

(vi) since Lumdings post is 2 Sefety categoery poest
7 it connet be kept vacent for leng periad tnd
28 s poesting ot Lumding hes been mRde on
public interest, it H@uldi;zg&mst the public
interest to keep the Lumding post ufilled
en the plet of representation atce. of the
staff. The afﬁer of trensfer should be carried
e out on public intersst, snd it is not desirsble
£o delay it en plet of further conside rebion
of n1is case for retention &t Halig@on Or any

sther place/pest im future.

C“‘Qlﬁtdo s e .1 G

@awzhoti-L7
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(vii} as said in forgeing partgraph Sri Chekraberityy
pesting wes dene im public interest cemsider-
ing the impertance ef the werk and cepability

1l

L

staff sad that tee ageinst & tempwrary

®
e
®

veristed pest frem Alipurdusr Juactiscn pest/
es ne pest/vecancy was available at Maligaon

&

te previde/pest him.

(viii) the trensier/pesting hes been made within
Assam and ne vielation etc. te any ruls/
Reilwey Beard's order hes besn nade in pesting

him &t Lumding.

(ix) Ao seen from the verificstism pertien of the
application, he is enly 5lyesrs em Feb!2002

and is still to serve for cessiderabls periasd.

That, the ansvering respondents crave leave of the

. b . . e
Hon'ble Tribunal’permit tham te file additisnsl Written State-

ment im future, in ctoe the szme 1s found te De necessary for

the ends »f Justice.

19.

88 8

&

‘ted absve, the instent epplicatien is ust maintainable

&

Thet, uader the facts and cilrcumstances 2f the case

end same 18 alse liable to be dismicsseds

Varification eceeee
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hereby solemmly &ffim and state thet the statements mede
at peragraphs ) o\ 3 L are
brue to my knovledge tnd these ntde ot parigraéphs 1o, 1
12, t3 ot 4 2re true teo ny information s gathered
T 1491:3 records which I believe t9 e truc and the rest are

ry humble submlssions before the Hon'ble Tribunal.

v

sl

iy
HORIHEAST FROHNTIER RAILWAY ADMINISTRATION
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MG but ocandidates did net vium u

vacancien lri.acn duo to daath of stuﬁ [ >4
' voluutartly otd.

. ilpper grade

{1

Divislon retirvd

]
8
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i
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_ e ) W\U"’ / @\(
. GRADRWISE rosn:on OF T,I. ARE WORKING AS UNDER : \v | /K/
Catedfry Somle un 508 _On RBellf K
B0 T450-11500/-  HQ &) 8
: ~do- KIR . 4 5 (one long sick)
~do- APy 5 3 |
. Lo . T 2 3
Q= TSK 3 )
X 20
21 6500-10500/-_  HY 1 8 (Two ap COVI).
' | KIR . 4 1 (oporated grade IV) '
AFDJ 4 % (eparated at gradeQHi .
MG . ¢ -1 (oporated at grnadexsT |
Y SR - f
| 5 18-
2. . 55009000/~ Q 2 9
XIR 2 2
APD] | 2 2 .
IMG 1 3
TSK 3 NIL -
| 15 x}
T X 5080-8000/- . HQ 3 1
: KIR 2 3 . |
APDJ 1 4(2 agninst highor
: - gzd 5 against post
S et pa)
e 3 -2 (:mc Smst transts to
TSK ’ -
, Q e
. .
Two odmm o in grade 9. H50m13500/- i spued nunmst
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In the Centrel Administretive Tribunal 35833 Guuehati.

| !
. Sri Surendra Nath Neog =eee pncmé @/\

-vs-

’>1~.JLMN

Union of India & OrSe seces Raapondeuts.
- md- -

Meﬂﬂiﬂn’attar_-;g_ﬁ; s

A rejoinder filed on behalf of the | >

epplication egainst the uritten

otétamanp filed by the respondents,

1 The applicent above named begs to

states as follovg 8=

| T - That all the (&f%@mnts end submissions mads in |
_the uritten ststement (herein after TefSered as a counter) 'h.aa besw
;deaf.;d by the applicsat save whet has besn opecificallly admi-
: tt'ad herein and what sppeares in record of ths cases

| 2, That the aspplicant denies the correctness of the
gtatgments made in paragrapha 2 and 3 of the counter and
re';tarataa and reeffirme the facts that he has oV er'y T easons
to belisve that he has put fo:uard a Valied cause of acuon
f’or adjudicstion before the Hon'ble Tribunal as beceuss
according to the provisions of ola:sea 4.2 (1) of FU:. NG.

\24 Noe 185 G/2/24 (mS) (C) 'e* dtd., 15.2,95 issued by the

Chief Peroannel foicsr. NeFe Rly, Maligaon, Guuuhd:i the
“Junior nost employee should be transferred rirst. thereas

1n the instent case even though the respondent No. 5§ 1s

'eontdooo 0244



5unior to the petiticner in thg codttz_of Traffic Inopgctor

@3 is epparsnt Prom Zonal Seniority List of Traffic

Inspector Circuleld vide letter Nes E/255/119/Ptev(T).

dtd. 16412,98 by the General Manager (P) No Fo Rly, Maligaon
tha respondent Noe5 has bsen reteined st Haligaon wheress
the applicant has besn sought to be transferred to Lumding

in contrav entien of the profetabnoms governing trenefer of

Rly servmts is violetion of the lau geverntng trenafer of

Go\w. servont a8 laid douwn by the sppexed Court,

Copies of the aforeseid circulsr dtds 15.2,95
and gseniority list dtd. 16.12,98 is enclosed

hereuith a8 Mnexure § :and 6. resp acttv'ely.

‘§3-.~ X That the epplicsnt denies the correctness of the

‘atatewnts wmade in par@upha 4,5, 6 and 7 of the counter

and rmtarates the facts | that though he has been aought to

be tranefeorred to Lumding en promotion which he has already

given an underteking to forgo, the respondent NoeS even

thoagh s Junier to the applicant has also bgen promot ed and

has bseu TYetained in the same station in violation of the

lau as well ag the prof essnorms governing transfer as hag

been st ated in tha proeeeding paregrephs, .

4‘“.-‘“ That the epplivent deni gs tho correctness of the
statamnts made in paregraphs 8, 9, 19 11, 12 and 13 of the

bounter and reiterates and reaff:lrma tha l’acts that he has
hem sought to beg transrerrad in a malafids menner as bacauaa

c*ﬁﬂtdo TS PN
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| the relevant prof esaéhoms has been violat ed by the respoendents

Noe 1,2,3, and 4 with all impunity in order to grsnt undioL
f ﬁrivil-é;eges to the respondsnt No.5 who eppesres to be

" their blue eysd boys In this connection it would be pertie
nent to mentioned that the epplicant has been suffered severe
brain hammersge as iz('fapp earent from Annaxure - 2 of OA Noy

| 53.0/2082 and had undergonprolong treatment at the Guwahati

" Nebrological Research Centres Even though thers is a Rly
. Hospitsal of sorts at Lurding the standered of trsatment
' : ’

. »
- @vallable thers leaves a lots to ba desirad andﬂillequiptc-b _
to render the kind of Medical assistanca ruquiréd by the

| a‘;‘fnplicmtsv This is a relevant consideration which ought to
'have weighed in the mind of Respondent Np.3 whils isguing

‘the impugned tranefer order dtds 28.1.02, It is true thet

transfer is en incident of sarvice and it is upto the

administration to decide whom to trensfer vhers but vhen &
;trianaf’er_ order is issuad in ‘@ malefide manner in violéi;:ion
.0f profesg norms governing such traaafer th§ am»:‘lica-nt}: h;a

3w',eery resonsto feal eggrievad mors particularly when .imd

e .
reprosent ation dtd, 1.2.020h13‘_‘u1111ngu088 to surrender

Prpmotian Comw eyed by him to the respondents xkked vide

letter dtde 642,02, has been turned down by passing a non-

ép aaking order,

5. ‘ ‘ " » o ) .
e That the epplicant denise the correctnaess of the

ﬁtaycmnts made in paragrephs 14,15,16 and 17 of the count er

a‘gd reiterates and teaffi_rms‘th‘e facts that the impugned

order of transfer dtd, 2841402 has been {ssuad ip a mal afide

. ‘ ; o .
manner and is violation of profess horms governing such

contd,, 04‘?’ .
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E&rmsfer mors particularly in vieu of the facts that the
teapondant Nos5 who hes also complsted 13 years of service

‘at Maligaon et a aXxmkxix strich and is junior to the epplicant

' haa been retained at Maligaon an promotion by transfering a

post f’or him from Alipurduar mvismn. In fact the discri-
‘minatory treatment ueeted out to the applicant is epparent

in the facs of the impugned order of trensfer as because on
ﬁhe one hand the respondents has not hesitated to transfer
H:ﬁa spplicant vho is senior to the Respondent No«5 even
though he hés suffergd severe brain hammarage to Lumding
’jwhare no adequate medicsl treatment is svailables On the
Ei;ather hand they have retiined the respondsnt Nos5 on promotion
“at Maligaon by creating a post for him and ‘a rather fnﬁastic
ieaaon'has,been put fordard to defence such arbitrary action
E:f respondants wthority, that the respondent Noe5 is supposedly

an expart in Ino\tement of military end pare-military forces and

i.n fact he is the only capable Iaspector who can handle such

kind of workss In this connection the epPlicant bsge to state

ﬁhat if the respondent Noe5 is so outstanding why has he not
been auarded the certificsts of marit by the Rly.authorities

%a is the standared practice in Rlye In fsct the applicant is
ne less competent then the respondsnt No.s as his service has

baen requisitioned by various Raibway Officers ww\ since his
éaosting at Maligaon as is spparent from various office order
usued from time to time requisitmning the servich of the
applicant over and above the daily routbne works done by him,
Moreovat the Railway euthority awarded certificates of merit
to the spplicant on various times which is apparent from the

capi 88 inclosed herewith,

contde ¢ eS¢




" Copies of such order dtde 24,42,98, 1,9,93,
2709494, 16611494, 447.95, 7.8.95 and 3047497,10, 11,01,

are mnexéd a,,ﬂmw.!.!_._."“.’-’.i& and copies of the
certificate of merit are snnexed as ANExure 8 series
respactivelye.

gﬂ That under the facts and circmst}ance it is

respectfully sﬁated that 25 is appu:arent.f’ram what has
been sﬁ_atbd in the proceading baragraphé sincae tl;oe :
smpugned order of transfer dtd. 2.8..1%02 has bsen passead _
2 ine naldf—ida'rNanmer ignoring th_e prof eas norms governe
ing such tranaf er to grant induo‘ privilzeges to the |
res‘pondent :ws, it is preaminsently a fﬁ; case whersin
the Hon'ble Tribunal would be plessed to set aside snd

quash't_he empugnad trensfer order dtdes 281,02 and direct |
. the respondevnts to retain the spplicant at Maligeen on
promotion and {or pass such direvorder or orders aleng

- /

uith edquate cost,

contd,., +6se



e Verification -

i,,s_r.i. Surendra Nath Neog, aged sbout 57 years
son of Late Buder Ram Neog resident of l_bntral-ﬁty;mar
Meligeon, im the district of Kamrup, Assam, do harsby

solemnly of fitm and verify that the statements made in
para 1,2,3,4, &5 are true to the best of my knouledge

@nd information and the rest, ere my humbls submission

before this Hon'bla Tribunal,

And 1 sign this verification in this th

day of July, 2002 & Guwshati. .
Swuﬁmwmb}
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__‘!o Fo Railuaz
Noe195G/2/24(ms)(C) '8!

TD’

All Heads of Deptte
ALl ORMs,

All Distt. & Asstt. Officers of
Nonedivisionalised Of Pices.

Genl, Sscye/NFREU,
" %" /NFRIU,.

GS/ AISCTREA/ Ne Fo ZONE/Malig aone
Guwah &1-1 1o

Sub t= Transfer of Group

N

ANNBXUTE = 5 =

Maligaon, dated, 1542,95

'CY & Group 'D\ Rsiluway

Servants « MASTER CIRCUL AR,

[ ZERE RN NN RN R 4

A copy of MASTER CIRCUL AR NO.24 on the above subject
roceived under RlyeBoard's letter No.E(NG)1/90/TR/46 dt.
B8+4.91 {8 foruarded hereswith for necessary guidance please,

DA 3= As aboves

for CHIEF PERSONNEL OFFICER. MLG

( Copy of MASTER CIRCULAR NC.24/31 ).

*eeoSonn o

Sub 3= Transfers of Group 'C' & Group '0' Railuay
Servants - Master Circular.

(AR RN R ]

The instructions issusd by the Railway Board from
timag to time on the subject of transfer of non-gazetted

Railuay servants are contained in several letters. It has now
been decidsd by the Reiluay Board, to issue & consclidated

pgast er Circular, as below, incorporating all the instructions
issued so far on the subject for the information and guidance

of all concernede.

24 Transf er means the movement of a Rallway servant
from one headquarter station in which he is employed, to

another such stetion, either,

(1) to take up the duties of a new post} or
(ii) in consequence of & change of his headquarter.

(Ref 3 Rule 103(51) = Indian Rallway Estsblishment

Code Vo}e.I 1985).

contde v2e 0
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Se Transf er may be orderasd sither on a temporary
basis or on a basis otheruise than temporary.
3¢le Uherever the transfer of a Railuay.serVant is

t emporary, the same Should be mentioned in the transfer
order.

4, Transf ers otheruise than on temporary basis,
are necessitated by administrative requiremsnts or occasioned

by considerstion of requbsts received from the Reilway
Servants. Transfer 18 not a punishment,

4.1, Transfer of a Railway servant, ordered as a rasult

of his promotiocn should be carried out by the employee as
rly as possible in his own intersst,

c Yol wncnh
4.2¢ (i) whensver any Mﬂi a gadre tekes plsacs

and Reflway servant have to be transferred, as a general rule
the Junior most employes should be transferred first,.

(Ref ¢ Board's letter NOE(NG)/66/TR2/20 dte27.7466).

(ii) I1f there is closurs of activity an a particue
lar station on a Railvay like clesing doun a shed or a parti=-

cular establishment necessitsting trensfer of Ralluway
servants enmasse, the matter should bs discussed with the
Labour, to help in proper arrangements being made for dealing
with the human problems that might srise in such cases,

(Ref 3 Board's letter NosE(NG)EI/77/TR/21 dt.1046477)

be3e (1) Railuay servants holding sensitive posts and
who came into contact with public or/and contractors/suppliers
gt Ces Should be transferred out of their existing post/seat
or station as the cese may be, after every four years.

(i1) Posts in the different departments which have
besn identified as sensitive posts for the purpose of periodi-
cal transfer are =8 follows $

Ao Tecount s Department o
1. Staff passing contractors/Firms' bills.

2. Staff dealing uith claims/refund and wharfage/
Remurraege for general publics

3+ Cheque uriterss
4, Cashiersg
S, Staff desling with Pension/PF claims;

6. Staff dealing with Passes/release of unpaid
wages}j and

7. Staff dealing with post auditdf of paid
vouchers and issue of acquittance.

contdes edee
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For General Menager (Q/MLG.

2
. o mnexure « 6
‘Ne Fo Relluay
Zonel Seniority list of TI in Scele fse 6500 -~ 10500/~ of
NeFo Rallway as on 144498,
SN Neme lDivn.v g:xhof ti;::t?f g:gog:m. sC/sT
1o Sri KeNeChakraborty APDI  2742.52 641,88 12,12,98 =
2. ) Ajoy Benik HQ 3041,.61 1106487 11,3493 -
3¢ " AKe Das HQ 941457 1146487 143,93 -
4, " Ce Ko Choudhuzy KIR 1145454 1166676 143493 -
5, B D Jha KIR 206044  27:8,65 1,3,93 -
6s " AK. Daley TSK 107653 124777 143493 ST .
7« " Re Ko ROy APDJ 104452 121277 163,93 SC
8, " S.Ne Neog HQ 102445 1.6464 1¢3.98 -
9, ™" Ae Re Mali TSK 1¢1e52 150 7677 1,3.95 ST
106 " A Chakreborty HQ 1562452 114687 1.3.95 -
1% ® Hazeri Prasad KIR 17+ 742 168662  1,3,95 -
12, " D Kakati HQ 12,84 17,5690 11,1,96 sC
13 " Sel. Amed APDJ 28,11.48 2,8.63 11.1.96 -
14, ®  N,G, Serkar LM 106045  14.3.66 1141,96 -
15 " Es Husssine HG 1011453 2848475 1749496 -
16, ® S+ Pandey KIR Te1443 766462 1749496 -
17. ® S. Mandal LMg 2802455 12,12,77 11.1,96 sSC
18, ¥ Rs Ko Sarkar HQ 1641457 12,12477 17.9.96 S€
19, " T« Beshgdur APDJ 1646454 73677 17.9.96 sC
20, % A.C. Mahasla HQ 1.3.,60 14411.83 17.,9,96 ST
for Generel Manager(P)/MLG.
No. £/255/119/Pt., v (¥) Maligson, dated 16/17-12-98,
Copy tor information end necessafy action to s-
1o DRM(P)/KIR, APDJ, LMG, TSK ee..s spare copiecs are sent herewith
for staff concerned,
2, Sr. DOM/KIR, APDJ, LMG, DOM/TSK,
3¢ Dy.COM(C)/MLG 4+ spare copies are sent herewith for staff
concerned. : -
4+ My representation sgainst the seniority position shown in the
seniority list should be submitted withip 30 days.
5. NFRRU/MLB
6¢  NFREU/MLG,
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o

- Coms offics,
Ne Fa RLY/MLG.

10 No.T/statf/08/s3, . pated ;
Gy S 262,93,

D shri SeNe Neag, TI/HQ and Shri A.C. Nahela.
“ii . TI/HQ hath nf you are directed to repert to ARH/GHY

= ““}ﬂ immediately to assist him in aame impartgnt works at
"g.g.' his snde

o s
T : . s O o . . !

.’ﬂ R “f Thi@'is,as per verbal orders of COM and CFTM._

| é% -Shri S,N*lmeagifrllﬂg-vf o T

% shri_ MG, Wshels, TI/HO.

i

n
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COM's Offica/Maligoen,
‘Of fice Order |

BN ‘_E@‘.e“,‘T/Star'i‘/GS/%e Dateé: 1-9-93,

‘ . ;1‘2" \ t

P - . . o 4 t‘)' T
Lo Te I
’ : "’ ) Sm?j S.K eﬁe@g LI/;‘:/E%, ‘
Ut Maligeens . . ,
. ' ' ﬁg per ine tracti@ﬁ ef Iy w«O"\a/G/FFnligfm
1 o g@a are taerebv dgfemeﬂ te. pﬁ@ca@c@ te 24(}(2 to

" siat ARVM/GHY in cornectisen w.;.th Brend 'Gwz;g;e

esmerri@n works, and rep@ﬁt te&@?rew pesitively,

P ' "'gjtj,@ng__ﬁﬁggggge
1.’ E ;V T ‘
vt };

o Cﬁpy to AR?JG'ma*wti fer iﬁfsmmiﬁﬁ Fné necessary
! '.' actien please, 1 .

| ;‘3"9&

mm A4 t Il !Et g ‘ '
+ e??‘cﬁ Pu”ﬁ"nh\'"‘” o’ rm '
. g » {Ft“"( 'WW{ W"!', "ﬂ,kﬂ | '.
ﬂ"ﬁ ‘ w&‘ 5 U""M A :
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IEF] , 1MAWTGAOE
'NOQTI @ff/GS/@?TSe/Qée o Gu@&hatia/SLollﬁ datéd 2759,94
As per instruction of C ¥l M, you are mr%y directed

v to =roceed to NGC to assist Sre ARM/GHY in conhnection with ‘BG

‘ Mar ah&xlﬁmg vard work at NGC for a aericé of ohe mohthe ‘
please report to Sre ARM/GHY @@?-f@zther‘duuy§

??a ‘4 ‘ B i"".‘)."} o

nlensee
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Nef, Railuway
Office of the
Senior ARM/GHY's
No. E/AO/GHY/Staff : Date $ 16411,94
To,
shri S.N. Neog,
TI/mvt/HQ,
Guwshati,

Sub s~ Sparing

Ref 3= Your Officer Order No.T/Staff/0S/
OPTS/94 dtde 27.9.94,

As Shri R.K, Hazarika has joined as TI/GHY on
15/11/94 vide Sr. DOMWLMG's OPfice ordst Noe.T/134/0/LNMG
dte 11.11,94, You ere humbly spared from this office on
the A N. of date and directed to report to your H.G. st
Maligaon wunder COM/MLG.

Please rsport to COM/MLG for further duty,

-

DOM/GHY,
for Sr. ARM/GHY.

Copy to sa

Cor/Meligeon for information end n2cessary
action pleasa,.

-
DOM/GHY.
for Sr. ARM/GHY.

iy
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Cay

To
Sshri S.N. Neog,
T fiove/1Q/ LG

-

You aro here by opared from this office .on date
to work unler ARW/GIY at HUC couplex s desired by
Dy.CCw/C. You should report to ARi/GHY jumediately

for further duty for a period of mm&&t&‘.g«,« .c.«?,

W g
A ‘%M.‘ . ;,.‘:fef‘,_".
for Chief Operati Manbeer,. o

Y FRATAS
\ -.41.""-‘#‘"\ et "

YRS PR
for informution plendh, ¢« = -

) ARG/GHY
) Dy.C0.7/C

- o wvo

L

for Chief Crerations lionager
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To.T/08/0PT6/95 o | Dated: 7/8/95

S\ o
oo - #hr ri 8. N. Neog,
Tz,mmre/m/m

o

- You are here by sparel from this.office Oon date
o work under ARM/GHY at WGC complex as desired by
| Dy.COl/G. You should report to ARM/GHY immediately
e , for further duty for a perlod of fifteen Gays.

: Cory to 1) ARI\i/C}Y E

T

" “})} : ‘L\’ . \;1‘

5 ;
L g ' ' & B ' ‘
- for Chief Operations Manager
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Ne Fo Railuaz

office of the
Chief Operations Manager,

Malig aone
m. . Dt. 30070970
Tﬂ.
The Officer's Inchargs,
Rail Mivash
New Delhi.

I am directing TI. Sri S.N. Neog in connection
with wrgent Officisl Work a& Rly. Board and Northern Rly
Borada Housee ‘

Kindly arrenge accomodation of Sri Neog in
pomatory at ~ Rail Nivash = New Delhi from 1,8.97 to
4.809?’. .

9

for Chief Passenger Transportation,
Manager « N.F. Rly.Maligaone
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D.0. No. T/0S/Staff/2001

AN T e HSRNANR 3 A0 PN 3 v
¢7 NERATLWAY i o

Office of the
Chicl Operations Man wger

WA MALVIYA
™ J{Ewmn Gnu,hhatn-m

SRIPAN:
TCAOM

Dated the 10" Sept/2001

My dear Thanga,

Sub:*- Posting of Operating staff in N.R. Cell.

:
| Ref: Your D/O. Letter No. C/357/N.R Cell/Policy/98 |
| .~ dt. 13.08.2001.
.............. i
In reference to your above D.O. letter it is to inform you that all the Divisional ;:
and HQr NR. Cells have been provided with Operating staﬁ” as per- detalls given '
below -
i. KIR Division -  Shri Nandeshwar Prasad, TNC. ¢ | .‘
2. APDI Divigion-  Shri Manabendra Paul, Asstt, Guard, / .
3. 'LMG Division~ Shri AK. Dey, C'NC. v/ o
4. TSK Division- th Kunai Ghosh Sr TNC -
S g PR - ! i l N
\0«!: " }_.‘:.‘; %. o
~ Withgegards. | .
‘ TN ‘5,?:‘
L gt Youifs smoereiy, Mgt
g - ! | v ,
‘ at.«/
: "‘1 i
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Amarded to.... Shri  Surendrs  Noth, deof.. Asst. Yed . Misker / Tinsukis  Good:

for -mer?i{’or’ic\§ P&r’fe?mance far the year. l984-85
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mMEMORANDLUM

Sub 3 Nen of the month awsrd,

Ref ¢ Ralluway Board's Letter No.35/PEf16/
Miec, (iii), dated 22.11.85 received
under C,P.0.R. 0/Maligson's No.D/2/30
VII, dated 10.1.86,

Do Re M. /TSK has pleased to declars Shri S.N. Neog,
PeYoNo /TSKG as *Man of the Division' for ths month of February,
86 for the following activities -

i “Shri SeNe Neog, A YeM/Tinsukia Goods has been deputed
ti‘-: supervise plascement, withdrewal and clesrence of SLGR=-MRHT
end SLGR=NOM brench.lines and main line stations from AGI to
' R0J. He is selected by D.0.S/TSK as "Man of the month Award" for
hie special outstending performances on 24.2,86. He took FRHT
shuttle Prom SLGR, called for 8=00 hrs,, out 9=-30 hrs., Loco No.
6125, Driver « shri N,C. Chekrgborty, Guard « Shri M. Amede He
did placement and withdrawsl at MRHT and despite no arrangement
- af watering of Steam Engine betwesn SLGR=-MRHT of which distance
is 53,61 K.fle8, he called for Fire HBrigade and arranged wat er=
ing at MRHT with the help of Fire Brigade, He left with the
outusrd loads Prom MRHT at 13=00 hrs end arrived SLGR at 16.20
hra., On arrival at SLGR on 24,2.88, he formed and tleared 71
loads by up M. T.CeDseHe and in the morning of 25.2.86 he worked
as Guard by T.MC. Noe 18 as Guard claimed rest at SLGR and
thereafter no Guard was swailable. He entire performance at
 SLGR ares are considered as outstanding, "

Rs per Railway Board's letter under reference employeca
chosen as "Men of the division" is eligible for eward of s, 300/~

in cash, hence Shri S.N, Neog is auarded B. 300/- in cash as
~ award Pfar "Man of the Division"(TSK Divn.) for the month of

February,86.Rag
fund is evailsble,

For DIVISIONAL RAILUAY MANAGER(P),
NoF. RAILWAY, TINSUKI A,

Nos E/236/M sc. /v/Con. Tinsukia,dateds 27th Februery, 1986,

Copy to s= 1) Shri S.N. Neog, A Yo P/ TSKG(through C. Y. M/TSKG) =
for information.

2) 0. A 0/Lumding alonguith this office P.0.No.002087/
52 dtd., 3.3.86 for Fs,300/= gnly in favour of Shri
Se NeNoog, AYM/TSKG = for audit and payment through
P.C./0BRT in presence and on identification of
Co Yo M/TSKGe Man of the month Awerd is introduced on
this divigion from the month of Februsry/86 and
hence a copy of Rly.Board's letter ref eresd to sbov
enclosed for the fir st time,

$9 0088000003002 000009

5d/=-
345486

for DIVL.RAILUWAY MANAGER(P)/TSK



